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None for appellants.  

 

2. These appeals are restored back to the file after setting aside 

the dismissal order. Still appellant takes no step. Order dated 

10.02.2022 speaks a lot about the way the appeals are pursued. 

 

3. It seems that appellant is no more interested to carry forward 

the appeals to its logical conclusion. The appeals are, therefore, 

dismissed for default and non-prosecution as per Rule 20 of the 

CESTAT (Procedures) Rules, 1982. 
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